JOINT COMMITTEE REPORT
FOR FACTUAL & ACTION TAKEN STEPS
Hon’ble NGT vide its order dated 05.12.2023 in

OA No. 174/2023 (CZ) |
{Suo Moto Action on the News Paper Article Published in Dainik

Bhaskar Daily Dated 27.11.2023 regarding illegal sand mining and
Killing of official on duty in Shahdol District of Madhvya Pradesh Vs
State of Madhva Pradesh & Ors.

Date of Inspection :- 22.12.2023

By

Committee members

1. Mr. Devendra Patle, Mining Officer, Mining Department,

Collector Office, Shahdol (M.P.)
2. Mr. Sanjeev Kumar Mehra, Regional Officer, MPPCB, Shahdol

(M.P). [as nodal officer]
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Documents Enclosure Table :-

o)

S. No. Name Of The Document Annexure No. |
01 Copy of Hon’ble NGT Order dated 05.12.2023 . Annexure- |
02 Copy of Official Order Related To Nomination For Joint Annexure-2

Inspection
03 Copy of Gazette Notification SO. No. 4030(E) dated 13 Annexure-3
December 2016 & Google Earth image of the Son Ghariyal
Sanctuary jurisdiction :
04 Photographs during the time of Joint Inspection Annexure-4
05 Copy of letter to Director Sanjay Gandhi Tiger Forest Reserve Annexure-5
requesting strict action against illegal mining
06 Copy of Task Force Committee Meeting order Annexure-6
07 Copy of Letter to Director Sanjay Gandhi Tiger Forest Reserve Annexure-7
requesting strict action to stop illegal sand mining
08 Copy of Letter to Director Sanjay Gandhi Tiger Forest Reserve Annexure-8
directing to take strict action against people involved in illegal
sand mining
09 Copy of the order to impose section 144 of [PC Annexure-9
10 Copy of Letter of instruction to Regional Head Directorate of | Annexure-10
Geology & Mining for continuous monitoring by flying squad
11 Copy of executive order for establishing Two check posts Annexure-1 1
12 Copy of proposal for EC submitted to the Collector Annexure-12
A3 Copy of letter with list of seized vehicle is enclosed Annexure-13
14 Copy of the order granting Ex-gratuity amount to the legal heir Annexure-14
15 Copy of the order sanctioning the payment of Earned Leaves Annexure-15
16 Copy of the order granting legal heir the insurance amount Annexure-16
17 Copy of the order granting the legal heir the benefits under Sah | Annexure-17
Awadhi Sah Beema Yojna 2003 '
i8 Copy of letter requestmg District Mining Officer to take action | Annexure-18
against illegal sand mining
19 Copy of letter requesting District Mining Officer to provxde Annexure-19
details about the action taken against illegal sand mining
incidents
20 Copy of letter to Superintendent of Police of all ‘districts in | Annexure-20
Shahdol Division to take action against illegal sand mafias
21 Copy of Environmental Compensation Notice written to Mr. |  Annexure-21
Narayan Singh & Mr. Shubham
22 Copy of letter of EC proposal submitted to HO, Bhopal Annexure-22

SUBMITTED BY

Date: 15.01.2024

BHOPAL

PARUL BHADORIA
Mobile: 8085977111

parul.bhadoriaO4@gmail.com
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JOINT COMMITTEE REPORT
FOR FACTUAL & ACTION TAKEN STEPS

[ Joint Committee constituted by
Hon’ble NGT vide its order dated 05.12.2023 in

OA No. 174/2023 (CZ) |

None
(Suo Moto Action on the News Paper Article Published in Dainik Bhaskar
Daily Dated 27.11.2023 regardin illegal sand mining and killing of official on

duty in Shahdol District of Madhya Pradesh Vs State of Madhya Pradesh &

Ors.

Hon’ble National Green Tribunal, Central Zone Bench, Bhopal has passed an order on
05.12.2023 in the application no. 174/2023. The main operating parts of the directions of

the order are as follows:

“6. We deem it just and proper to call a report on the matter in issue in

present. Original Application, form a Joint Committee consistin g of-
i. Mining Officer, Shahdol, M.P.
ii. One representative from State Pollution Control Board Committee M. P.

7. The committee is directed to visit the place and submit the factual and
action taken report within four weeks. The State PCB will be the nodal
agency for coordination and logistic support.

9. The report in the matter be filed by the committee through E-Mail at
ngtczbbho-mp@gov.in preferably in the form of searchable
PDF/OCR support PDF in not in the form of image PDF.”

[Annexure-1]
Accordingly, committee members are deputed to inspect the site.
1. Hon'ble NGT has nominated District Mining Officer by order dated

05.12.2023.
2. Member Secretary, MPPCB has nominated Regional Officer,
MPPCB by letter No. 3454 Dated 07.12.2023 [Annexure-2]

Above official Order related to nomination of representative of MPPCB
officer are enclosed.
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Overview :-

The Son River is originates from Amarkantak hill. The Son River is a
perennial river located in Central India. The incident of place in Gopalpur Village,
Tehsil-Beohari, District-Shahdol (M.P.). Presently the flow of water in Son River
near the place of incident is véry low because it lies at downstream of Bansagar
Dam. No sand mines- are allocated here in this regibn because this part of river
comes under the protected area of The Son Gharial Wildlife Sanctuary a subsidiary
of Sanjay Gandhi Forest Reserve. {Annexure-3] Th.e Crime Spot lies in a secluded
area from the main i)opulation area. It lies near the border of District Satna, District
Sidhi & District Shahdol. The border of District Sidhi is about 10 km away &
border of Satna district starts Just across the Son River. The extent of eco sensitive
zone is one kilometer from the boarding of Son Ghariyal Sanctuary. Director Son

Ghadiyal Wildlife Sanctuary has the jurisdiction & power to take action in its
protected area.

As per notification published by government of India, on dated 13 December
2016 S.O No. 4030(E). This area comes under Son Ghariyal Wildlife Sanctuary.
The trace of very minimal am_cauﬁt illegal excavation was seen near this area of
incident. On the spot of crime there were two small mining holes of size
approximately 12x9x2.1m (226m’ approx) & 11x6.1x1.3m (87.2m’ approx). There
is no police station in Gopalpur Village, nearest police station from the crime spot
is about 35 km in Deolond in Shahdol District and aboﬁt 38 km in Sidhi District &
nearest police station is about 30 km in Ramnagar in Satna District. Due to such
present conditions the crime spot might had been chosen by the culprits for illegal
sand mining. Currehtly no illegal mining activity was being seen in that area.

During time of visit.
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/ About The Village-Gopalpur:-

/ / Shahdol District is situated in north-eastern part 0
India. Village Gopalpur is situeited in Tehsil-Beohari of the Di
33 km away from nearest city Nagar Parishad Beohari with
residing in Gopalpur village. The Gopalpur village has population
of 906 males and 880 females as per Population Census 2011. In Gopalpur village
population of Children with age 0-6 is 284 which makes up to 15.90% of total
population of village. This village has lower literacy rate compared to Madhya

Pradesh. In 2011, literacy rate of this village was 64.91% compared to 69.32 % of

f the Madhya Pradesh,
strict Shahdol about
total 461 families

/

of 1786 consist

Madhya Pradesh. In 'Gopalpur Male literacy stands at 79.33% while female literacy

rate was 50.53 % Population density is 346.46 person per square kilometer.

Total area of Gopalpur is 515.5 ha. as per data available year 2009. Total

sown/agricultural area is 218.8 ha. About 204.91 hectare is un-irrigated area.
Joint Inspection as per The Hon'ble NGT order dated 05.12.2023

To find out facts as well as to ascertain present actual status wrt illegal
mining of the complaint mentioned in NGT order. The joint committee has visited
the site on 22.12.2023, investigated the site & saw the status of the area wrt illegal
mining.

Present Status of Sand Mining:-

Presently there is no sand mining activity occurring in Gopalpur village
since many days. No sand mines have been allotted in this region because this land
comes under the jurisdiction of Son Ghadiyal Wildlife Sanctuary & is a protected

forest land up to the hillocks on the both side of Son River. For this area neither
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~ ining lease for gang mining is allotted by Collectorate Shahdol nor CTE/CTO is
1ssued by MPPCB, Shahdol. .

Status of Soil EroSion':- :

Soil erosion in general occurs when rains are heavy & flow of water through
the field with high velocity. At the time of joint inspection, it is found that there is
no soil erosion happened neither any conditions of soil erosion are found
prevailing. The mining activity was not seen during.inspection. The river bed of

Son River is full of sands, Photographs are enclosed. [Annexure-4]

Status of the Roads:-

The road connecting from the village road to the inspection site was a
Kachchii road. Two trenches were dug by the Mining Department to stop the
movement of tractor trolleys transporting illegally mined sand. After unfortunate

incident on 25.11.2023. No machinery and vehicles for transportation were found

in the area during joint inspection.
Status of Ground Water:-

Ground water level is at satisfactory level & water availability for the village
is sufficient due to presence of Son River & availability of conduits from Bansagar
Dam. No depletion of ground water table has been observed.

Status of Agricultural Crops:-

The agriculture crops in the village Gopalpur area mainly categorized as
Khariff and Rabi Crops. Rice, wheat, is the main agricultural food crop and
mustard, Gram, Dal, Peas also cultivated. The sediment in the form of river bed
material 1.e. sand has depos-ite.d in the last many years as a process of
sedimentation. Sand beds have been formed at various places hindering the flow of
water and excess deposition had changed the shape of river. Because of this, during
.monsoon season, the water may riée above the high flood level causing water from

e e e A 08
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River Son to enter into nearby agricultural fields. Such disasters may damage large
tracts of land laying on the banks of the river especially the agricultural land. No

adverse impact on agriculture field due to illegal mining is envisaged.

Status Regarding Deforestation:-

There was no sign of cutting of any typeof trees, vegetation etc. found on
the site or near the site. No trees stumps were found on the site. Well grown trees

of various native variety ex.- Khamar, Plash, Babul etc. were seen on both sides of
the river.

Status of Pollution in the area:-

In the nearby areas of the mining spot no spiliage or collection of any
type of chemical waste & oil waste was found. During inspection no adverse effect
on neither environment or any sign of pollution be it air pollution, water pollution
or noise pollution was seen. Since water is not used in process of sand mining
hence no waste water is generated for the process and also because no use of fossil
fuel in sand mining process, there is no emission of gases like CO,, NO, SO, etc in
mining activities. No scope of river water pollution was found as the spot of
mining was far from the stream of river about 75-100 meters. No change in shape
of river bed has occurred/observed due to the illegal mining activity. The air

quality around the area was good. No traces of any type of harm to environment
were found.

Action Taken by Mining Department of Shahdol:-
1. Director, Sanjay Gandhi Tiger Reserve,. Sidhi was requested to take

strict action to stop illegal sand mining and transportation being

carried out in protected forest land under Son Ghadiyal Wildlife

Sanctuary vide Letter No. 645 dated 14.09.2023. [Annexure-5]

ii. Task Force Committee Meeting was scheduled by Mining Officer,

Shahdol regarding the matter of illegal sand mining activities in the

district vide Letter No. 695 dated 06.10.2023. [Annexure-6)
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ii. Director, Sanjay Gandhi Tiger Reserve; Sidhi (Son Ghadiyal), was
requested to take strict action to stop illegal sand mining and
transportation being carried out in protected forest land under Son
Ghadiyal Wildlife' Sanctuary vide Letter No. 884 dated 22.11.2023,
[Annexure-7) |

iv.  Director, Sanjay Gandhi Tiger Reserve, Sidhi (Son Ghadiyal), was
directed to take strict action against pedple involved in illegal sand
mining ‘in Son Ghadiyal Sanctuary area vide Letter No. 887 dated
27.11.2023. [Annexure-8] .'

V. Section 144 of IPC was imposed in the affected area vide Order No.
847 dated 06.12.2023. [Annexure-9]

vi. The Regional Head, Directorate of Geology & Mining, Regional
Office, Rewa was instructed for continuous monitoring by flying
squad In-charge Rewa/Shahdol to ﬁrevent illegal excavation/
transportation vide Letter No. 917 dated 08.12.2023. [Annexure-10]

vil.  Two check posts installed with CCTV carmeras are established one in
Sukhad (before Son River Bridge) & otherl in Bairihayi (before Bridge
on Banas River). Executive order No. 918 dated 09.12.2023 was
issued to ensure its establishment and operétion. [Annexure-11]

viii.  Two trenches were excavated obstructing the path to stop movement
of tractor trolley from the excavations site.

A proposal for imposing penalty and environmental compensation has

1X.
been presented to the Collector, Shahdol by the Mining Inspector,
Shahdol. Copy of the proposal is enclosed. [Annexure-12]

x.  Various vehicles involved in transportation of illegally excavated sand

have been seized & penalty & environmental compensation has been
imposed & the penalty amount has been collected. List of seized

vehicles is enclosed. [Annexure-13]
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: The family of the Late Shri Prassanna Singh was taken care off with swift
actions as follow:-

L An Ex-gratuity amount of Rs. 50000.00/- (Fifty Thousand Rupees
Only) was granted to legal heir/nominee Shrimati Gunja Singh wife of
Late Shri Prassanna Singh by the concerned Tchsildar of Tehsil
Beohari vide order no. 539 dated 27.11.2023. [Annexure-14]

Total amount of Rs. 187879.00/- (One Lakh Eighty Seven Thousand
Eight Hundred & Seventy Nine Only) for 155 days of Earned Leaves

Was sanctioned by concerned Tehsildar of Tehsil Beohari vide order
no. 5359 dated 28.12.2023. |Annexure-15]

il

ui.  Legal heir/nominee Shrimati Gunja Singh was granted the insurance
amount of Rs. 250000.00/- (Two Lakh Fifty Thousand Rupees Only)
under M.P. Government Service (Employees Insurance Cum-Saving

Scherné) by concerned Tehsildar of Tehsil Beohari vide order no. 539
dated 27.11.2023. [Annexure-16]
iv. Nominated Beneficiary Shrimati Gunja Singh wife of Late Shri
Prassanna Singh was granted the benefits of Rs. 10198.00/- (Ten
Thousand One Hundred Ninety Eight Rupees Only) as per Sah
Awadhi Sah Beema Yojana 2003 run by MP Government by

concerned Tehsildar of Tehsil Beohari vide order no. 561 dated
28.12.2023. [Annexure-17)

The Action taken by MPPCB to stop/halt illegal mining happening in the
District Shahdol is as follows:-

i. District Mining Officer was requested to take action against illegal
sand mining occurring in the District vide Letter No. 3330 dated
20.11.2023. [Annexure-18|

ii. District Mining Officer, Shahdol was requested to provide details of
the cases registered and action taken against illegal sand mining
incidents vide Letter No. 3463 dated 04.12.2023. | Annexure-19)




| @

iii. Superintendent of Police of all the districts in Shahdol Division were
intimated to take action against illegal sand mafias to discourage any
further illegal activities related to sand mining in district vide Letter
No. 3541 dated 07.12.2023. [Annexure-20]

iv. Environmental Compensation notice was written to Mr. Narayan
Singh, Maihar (Ownér of Tractor used for illegal sand mining) & Mr.
Shubham (Driver of tractor used for illegal sand mining) vide Letter
No. 3539 dated 07.12.2023 & Letter No. 3553 dated 08.12.2023
through concerned police station. [Annexure-21]

v.  Environmental Compensation proposal was submitted to H.O.,
MPPCB, Bhopal via letter No 3769 dated 02.01.2024. [Annexure-22]

Conclusion:-

i. No damage was done to the surrounding environment near the spot of

crime.

ii. No traces of pollution were found in the surrounding areas.

iii. The illegal excavation of sand was done but the extent of excavation
was not to huge so as to cause any major environmental damages or

major loss in revenue due to this activity.

iv. Regular steps have been taken by the competent authorities to curb the
illegal excavation of sand in term of increased surveillance,
establishment of check posts and construction of trench along approach

roads.

Recommendations:-

1. A common police chowki should be sanctioned for all the related districts
Shahdol, Satna & Sidhi in the buffer zone where the illegally operated
vehicles can be parked after seizing them for further processing.

2. Son Ghadiyal Sanctuary Management to deploy patrols in their protected
areas which are quite far from general population.

3. Regular patrolling shall be done by forest department in areas which

- comes under protected forest land & local police & mining department in

the revenue land.
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Local police administration & RTO shall be vigilant to stop & seize any
vehicle transporting sand without proper transit pass.
Full fledged police station should be established in nearby town Budhwa

to effectively control illegal mining in Son Ghariyal Wildlife Sanctuary
area related to Shahdol District.

Regionjl Officer
Regional Office
(Mining Department) M.P. Pollution Control Board

District — Shahdol (M.P.) District — Shahdol (M.P.)

W_
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Al Item No. 02
I BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONE BENCH, BHOPAL
(Through Video Conferencing)

Original Application No. 174/2023(CZ)

Suo Moto Action on the News Paper
Article Published in Dainik Bhaskar
Daily, Dated 27.11.2023 regarding
illegal sand mining and Kkilling of
official on duty in Sahdol District of
Madhya Pradesh - Applicant(s)

Vs.

State of Madhya Pradesh & Ors. Respondent(s)

Date of Hearing: 05.12.2023

CORAM: HON’BLE MR. JUSTICE SHEO KUMAR SINGH, JUDICIAL MEMBER
HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER

% For Applicant(s): None.
For Respondent(s): None.
ORDER

1. The high handedness of sand mafias in the District Sahadol of Macdhya

" Pradesh was highlighted by the newspaper article published in Dainik

} _ Bhaskar Daily dated 27.11.2023 regarding illegal sand mining and kiliing
of official on duty named Mr. Prasanna Singh working as Patwari, Vyohari
Sahadol MP, who was a retired army personnel and later on was appointed
as Patwari and was deputed by the District Administration to control the

illegal sand mining and transportation.

i 2. The deceased being Patwari and deputed to work and being retired arvmi
{
! personnel was doing his duty from more than three days to control the
- _ 3
¥ illegal mining during day and night and when he saw the transportation of

sand mining by a tractor, he tried to stop the vehicle but the driver ef the

¥ vehicle crushed him and he died on the spot.

wd

It is reported that there are repeated violations of environmental rules and
1 illegal sand minings and the officers who are involved in the conirol of s:nd
minings are crushed brutally by the sand mafias and necessary acticng are

H not being initiated by the administration.




"' 4. Following are made respondents :-
i. State of Madhya Pradesh through District Magistrate, Sahdol, M.P.
ii. Mining Officer, Sahdol, M.P.
& iii. Mr. Narayan Singh Maihar through concerned Police Station {owner ! J
s of the Tractor used for illegal mining).
a
e, .
W. Madhya Pradesh Pollution Control Board.
-:;* ; V. Mr. Subham, driver of the vehicle.
= S. Issue notice to respondent returnable within four weeks. Office /Registry is
directed to take hecessary steps. Respondents are directed to submit their
reply within six weeks.
6. We deem it just and proper to call a report on the matter in issue in present
ﬁ‘ Original Application, from a Joint Committee consisting of:- )
-
i i.  Mining Officer, Sahdol, M.P.
.- ii. One representative from the State Pollution Control Board,
E M.P.

=
3

3
~1

. The Committee is directed to visit the place and submit the factual and
action taken report within four weeks. The State PCB will be the nodal
agency for coordination and logistic support.

S. The vehicle be seized and will not be released without the order of this

Tribunal.

L

9. The report in the matter be filed by the Committee through email at

ngtczbbho-mp@gov.in preferably in the form of searchable PDF/QCR

Support PDF and not in the form of Image PDF.

List it on 25 January, 2024.

Sheo Kumar Singh, JM

Dr. Afroz Ahmad, EM
05t December, 2023
O.A. No. 174/2023 (CZ)
PN
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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 13th December, 2016

S.0.4030(E).—WHEREAS, a draft notification was published in the Gazette of India, Extraordinary. vide
notification of the Government of the india in the Ministry of Environment, Forest and Climate Change number S.0.
1780 (E). dated 30th June, 2015, inviting objections and suggestions from all persons likely to be affected thereby within
the period of sixty days from date on which copies of the Gazette containing the said notification were made available @
the public;

e




[

T T W

e Lol

R

14 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I1--SEC. 3(ii)}

e ———————

{

And Siage ) . :
Whereas, no objections and suggestions received from persons and stakeholders in response o the draft

notification;

‘- f . .
And Whereals. _the Son Gharial Wildlife Sanctuary is located in Sidhi, Singrauli, Satna and Shahdol Districts of Madhya
Pradesh and it is spread over 209 kilomet

febee er of length and 200 meters width on both river banks of Son Gopad and Banas
ivers:

:-": \bllhcrea_s, the Wildlife Sanctuary falls in the arid zone and supports many species of fishes, amphibians, reptiles and
irds alnd 'mportant aquatic fauna of the Sanctuary include Gharial (Gavialis Zangeticus), Mugger (Crocodylus
palustris), and turtles (Testudines sp.)

v

And Whereas, the major aquatic and semi aquatic vegetation found in the sanctuary includes Hydrilla, Vallisnaria,
Potamogeton, Nitella, Chara, Typha and other species;

And Whereas, it is necessary o conserve and
paragraph 1 of this notification around the Son
environmental point of view and to prohibit indu
Eco-sensitive Zone;

protect the area the extent and boundaries of which is specified in
Gharial Wildlife Sanctuary as Eco-sensitive Zone from ecological and
stries or class of industries and their operations and processes in the said

Now Therefore, in exercise of the powers conferred by sub-section (1) read with clause (v) and clause (xiv) of sub-
section (2) of section 3 of the Environment (Protection) Act, 1986 (29 of 1986) and sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986, the Central Government hereby notifies the area to an extent of one kilometer
from the boundary of the Son Gharial Wildlife Sanctuary, in the State of Madhya Pradesh as the Son Gharial Widlite
Sanctuary Eco-sensitive zone (hereinafter referred to as the Eco-sensitive Zone) details of which are as under. namely:-

1. Extent and Boundaries of Eco-sensitive Zone- (1) The extent of Eco-sensitive Zone is one kilometer from the
boundary of the Son Gharial Wildlife Sanctuary. The area of Eco-sensitive Zone is 424 square kilo meters,

(2) The map of Eco sensitive Zone, Co-ordinates of Wildlife Sanctuary and Eco-sensitive Zone along with latitudes and
longitudes is appended as Annexure 1. : '

(3) The list of 122 villages falling within Eco-sensitive Zone along with latitudes and longitudes is appended as
Annexure 11

2. Zonal Master Plan for the Eco-sensitive Zone.- (1) The State Government shall. for the purpose of the Eco-
sensitive Zone prepare, a Zonal Master Plan, within a period of two years from the date of publication of this
notification in the Official Gazette, in consultation with local people and adhering o the stipulations given in this
notification.

(2) The said Plan shall be approved by the Competent Authority in the State Government.
(3) The Zonal Master Plan for the Eco-sensitive Zone shall be prepared by the State Government in such manner as
is specified in this notification and also in consonance with the relevant Central and State laws and the guidelines issued
by the Central Government, if any.
(4) The Zonal Master Plan shall be prepared in consultation with all concerned State Departments, namely:-

(1) Environment,

(11) Forests,

(i1} Urban Development,

(iv)  Tourism,

(v) Municipal,

(vit  Revenue,

{vil)  Agriculture

(viii) Madhya Pradesh State Pollution Control Board,
(ix)  Irrigation

(x) Public Works Department

for integrating environmental and ccological considerations into it.

O
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(5) The Master Plan shall not impose any restriction on the approved existing land use, infrastructure and activitics,

unless so specified in this notification and the Zonal Master Plan shall factor in improvement of all infrastructure and

activities to be more efficient and eco-friendly.

(6) The Zonal Master plan shall provide for restoration of denuded areas, conservation of existing water bodies.

management of catchment areas, watershed management, groundwater management, soil and moisture conservation,

needs of local community and such other aspects of the ecology and environment that need atiention.

(7) The Zonal Master Plan shall demarcate all the existing worshipping places, village and urban settlements, types and
kinds of Forest, tribal areas, agricultural arcas, fertile lands, green area, such as, parks and like places, horticultural areas.
orchards, lakes and other water bodies.

(8) The Zonal Master Plan shall regulate development in Eco-sensitive Zone as to ensure Eco-friendly development for
livelihood security of local communities.

(9) The State Governments of Madhya Pradesh shall prepare separate Zonal Master Plans for arca under their
Jurisdiction,

3. Measures to be taken by State Government.-The State Governments shall take the following measures for giving
effect to the provisions of this notification, namely:-

(1) Land use.- Forest, horticulture areas, agricultural areas, parks and open spaces earmarked for recreational purposes in
the Eco-sensitive Zone shall not bé used or converted into areas for commercial or industrial related development
activities:

Provided that the conversion of agricultural lands within the Eco-sensitive Zone may be permitied on the
recommendation of the Monitoring Committee, and with the prior approval of the State Government, to meet the
residential needs of local residents, and for the activities listed against serial numbers 12. 17, 23, 32 and 35 in column (2)
of the Table in paragraph 4, namely:-

(i)  Eco-friendly cottages for temporary occupation of tourists, such as tents, wooden houses, etc. for eco-friendly
tourism activitics,
(i) Widening and strengthening of existing roads;
(iii) Small scale industries not causing pollution;
(iv) Rainwater harvesting; and
(v} Cottage industries including village ete
Provided further that no use of tribal land shall be permitted for commercial and industrial development
activities without the prior approval of the State Government and without compliance of the provisions of article 244 of
the Constitution or the law for the time being in force, including the Scheduled Tribes and other Traditional Forest
Dwellers (Recognition of Forest Rights) Act, 2006 (2 of 2007):

Provided also that any error appearing in the land records within the Eco-sensitive Zone shall be corrected by
the State Government, after obtaining the views of Monitoring Committee, once in gach case and the correction of said
error shall be intimated to the Central Government in the Ministry of Environment, Forest and Climate Change:

Provided also that the above correction of error shall not include change of land use in any case except as
provided under this sub-paragraph.

Provided also that there shall be no consequential reduction in green arca, suci as forest area and agricultural
area and efforts shall be made to reforest the unused or unproductive agricultural arcas.

(2) Natural springs.-The catchment areas of all natural springs shall be identified and plans for their
conservation and rejuvenation shall be incorporated in the Zonal Master Plan and the guidelines shall be drawn up by the
State Government in such a manner as to prohibit development activities at or near these areas which are detrimental to

such areas.

(3) Tourism.- (2) The activity relating to tourism within the Eco-sensitive Zone shall in accordance with the
Tourism Master Plan, which shall form part of the Zonal Master Plan,

{b) The Tourism Master Plan shall be prepared by Department of Tourism, in consuliation with Department of Forest and
Environment of the Madhya Pradesh State Government,

(¢) The activity of tourism shall be regulated as under, namely:-
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the Eco-sensitive Zone shall be in

isting tourism activities within
f Environment, Forest and Climate

(i) all new tourism activities or expansion of ex
accordance with the guidelines issued by the Central Government in the Ministry 0
Change and the eco-tourism guidelines issued by National Tiger Conservation Authority, (28 amended from time to time)
with emphasis on eco-tourism, eco-education and eco-development and based on carrying capacity study of the Eco-
sensitive Zone; .

(ii) new construction of hotels and resorts shall not bé permitted within one kilometer from the boundary of the

Sanctuary except for accommodation for temporary occupgtibn of tourists related to Eco-friendly tourism activ ities;

(i) till the Zonal Master Plan is approved, developme:ﬁt for tourism and expansion of existing tourism activities

shall be permitted by the concerned regulatory authorities based on the actual site specific scrutiny and recommendation

of the Monitoring Committee.

Zone, such as the gene pool reserve
1iffs and other natural heritages
thin"six months from

(4) Natural heritage.- All sites of valuable natural heritage in the Eco-sensitive
areas. rock formations, waterfalls, springs, gorges, groves, caves, points, walks, rides, ¢

shall be identified and preserved and plan shall be drawn up for their protection and conservation, wi
the date of publication of this notification and such plan shall form part of the Zonal Master Plan.

(5 Man-made heritage sites.- Buildings, structures, artefacts, areas and precincts of historical, architectural,

aesthetic, and cultural significance shall be indentified in the Eco-sensitive Zone and plans for their conservation shall be
prepared within six months from the date of publication of this notification and incorporated in the Zonal Master Plan.

(6) Noise pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control
Board shall draw up guidelines and regulations for the control of noise pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981(14 of 1981} and the rules made there

under.
{7} Air pollution.- The Environment Department of the State Government or Madhya Pradesh State Pollution Control

Board shall draw up guidelines and regulations for the control of air pollution in the Eco-sensitive Zone in accordance
with the provisions of the Air (Prevention and Control of Pollution) Act, 1981 (14 of 1981) and the rules made there

under.
(8) Discharge of effluents.- The discharge of treated effluent in Eco-sensitive Zone shall be in accordance with the
provisions of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974)and the rules made there under.

(9) Solid wastes. - Disposal of solid wastes shall be as under:-

e Zone shall be carried out in accordance with the provisions of the Solid

(i) the solid waste disposal in Eco-sensitiv
in the Ministry of Environment, Forest

Waste Management Rules. 2016 published by the Government of India
and Climate Change vide notification number 8.0. 1357 (E). dated the g™ April, 2016 as amended from time to

nme:

(ii) the local authorities shall draw up plans for the segregation of solid wastes nto biodegradable and non-

biodegradable components;

(iii) the biodegradable material shall be recycled preferably through composting or vermiculture;

(iv) the inorganic material may be disposed in an environmentally acceptable manner at site(s) identified outside the
Eco-sensitive Zone and no burning or incineration of solid wastes shall be permitted in the Eco-sensitive Zone.

(10) Bio-medical waste.- The bio-medical waste in the Eco-sensitive Zone shall be disposed of in accordance with
Medical Waste Management Rules, 2016 published by the Government of India in the Mimistry

the provisions of the Bio
and Climate Change vide notification number G.S.R 343 (E), dated the 28" March, 2016, as

of Environment, Forest
amended from time to time.

(11) Vehicular traffic. - The véhicular movement shall be regulated in a habitat friendly manner and specific provisions
in this regard shall be incorporated in the Zonal Master Plan and till such time as the Zonal Master Plan is prepared and
approved by the competent authority in the State Government, Monitoring Committee shall monitor compliance of
vehicular movement under the relevant Acts and the rules and regulations made thereunder.
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(12) Industrial Units.-

a i ne P s 3 i

(@) No estabhsmn.em of new wood based Industries within the proposed Eco-sensitive zone shall be permitted
except the existing wood based Industries set up as per the Law.

(b) No e'-s.labllshmenl 6f any new Industry causing water, air, soil, noise pollution within the proposed Eeo-
sensitive zone shall be permitted:

()

No new explosive godown shall be established within the Eco-sensitive Zone.

4. L.IST of activities prohibited or to be regulated within the Eco-sensitive Zone.- All aciivities in the Feo sensitive
Zone shall be governed by the provisions of the Environment (Protection) Act, '986 (29 of 1986) and the rules made
thereunder, and be regulated in the manner specified in the Table below, namely:-

TABLE

S.No. | Activity

Rc-r‘!_m’rks

(1) | (2)

|

0

. Prohibited Activities

s g S -
1 Commercial mining, stone quarrying and
crushing units.

i

(a) All new and existing mining (minor and major
minerals), stone quarrying and crushing units shall be
prohibited effect except for the domestic needs of hona fide
local residents including digging of carth for construction
ar repair of houses and tor manufacture of country tiles or
bricks for housing for personal consumption.

(b) The mining operations shall strictly be in accordance |
with the interim order of the Hon'ble Supreme Court dated
the 4" August, 2006 i the matter of T.N. Godavarman
Thirumulpad Vs. Union of india in Writ Petition (Civil)
No.202 of 1995 and order of the Hon'ble Supreme Count
dated the 217 April, 2014 m the matter of Goa Foundation
Vs. Union of India in Writ Petition (Civil) No.435 of 2012,

2: Seuting up of saw mills.

No new or expansion of existing saw mills shall be
=
permitied within the Eco-sensitive Zone,

| laws.

3. Setting up of industries causing water or | No new or expansion of polluting indusuies in the Eco-
air or soil or noise pollution. sensitive Zone shall be permitted.

4 Commercial use of firewood. | Prohibited (except as otherwise provided) as per applicable |

| laws. B B |

5 Establishment of new major | Prohibited (except as otherwise provided) as per applicable |
hydroelectric  projects  and irrigation | laws. |
projects. o . |

6 Use or production of any hazardous Prohibited (except as otherwise provided) as per applicable |
substances. laws.

7 Discharge of untreated effluents and | Prohibited (except as otherwise provided) as per applicable '|
solid waste in naturazl water bodies or | laws. |
land area 1 . : ‘ ‘

[ N " Undenaking activities related to tourism i Prohibited (excep: as otherwise provided) as per applicable |
like over-flying the National Park Area | laws. L
by aircrafi. hot-air balloons. . _ : : |

- 9 New wood based industry. | No establishment of new wood based industry shall be ‘

| | permitted within the limits of Eco-sensitive Zone:
- | Provided the existing wood-based industry may contintc as |
| | per law: o |
| Provided further thal renewal of licenses of existing S&W
| mills shall not be done on their expiry period. ]
10, Geat Farming . | Prohibited (excent as otherwise provided) as per applicable :

et T

| ngnhlcd Activities
11

T Establishment of hotels and resorts.

|
1

e
No new commercial hotels and resorts shall be permitiee |
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within one kilometer of the boundary of the protected area |
or up to the boundary of the Eco-sensitive Zone whichever l
is nearer except for accommodation for temporary |
occupation of tourists related to eco-friendly tourism l-
activities,

Provided that, beyond one kilometer or up to the extent
of the Eco-sensitive Zone, all new tourism activities or
expansion of existing activities shall be in conformity with
the Tourism Master Plan.

2. Construction activitics, (a) No new commercial construction of any kind shall be

permitted within one kilometer from the boundary of
protected area or up to the houndary of the Eco-sensitive
| Zone whichever is nearer. l
! Provided that, local people shall be permitted to
l' undertake construction in their land for their residential use
‘ including the activities listed in sub-paragraph (1) of =
: ' paragraph 3: N

i S

i

- (b} Provided further that the construction activity related to
| small scale industries not causing pollution shall be
' regulated and kept at the minimum, with the prior
permission from the competent authority as per the
applicable rules and regulations, if any.

-

R

(¢) Beyond one kilometer upto the extent of Eco-sensitive
| Zone. construction for bone fide local needs shall be

; allowed and other construction activities shall be regulated l
- as per the Zonal Master Plan,

o e

(a) There shall be no felling of trees on the forest (F\

: Government or revenue or private lands without prior
-

i

i

13, | Felling of trees.

ermission of the Competent Authority in the State |1
| Government; f
| (b) the feliing of trees shall be regulated in accordance with |
the provisions of the concerned Central or State Act and
| the rules made thereunder.

| (¢) in case of Reserve Forest and Protected Forest the
- \ Working Plan prescriptions shall be followed. |
Commercial water resources including | (a) The extraction of surface water and ground water shall ||
ground water harvesting. be permitted only for bona [ide agricultural use and ‘

domestic consumption of the occupier of the land:
(b) extraction of surface water and ground water for '|
industrial or commercial use including the amount that can |
be extracted, shail require prior written permission from
the concerned Regulatory Authority;
(¢) no sale of surface water or ground water shall be |
| permitted; l 3
(d) steps shall be taken to prevent contamination or\
pollution of water from any source including agriculture. '
1

Erecion of clectrical cables andl| (ii) Promote underground cabling 4\
1elecommunication 1OWers. |

16. | Fencing of existing premises of hotels 1 Regulated as per laws, \

M

| and lodges. |
17. T Widening and strengthening of existing
. roads. L
18, " Movement of vehicular traffic at night.

| Shall be done with proper Environment Impact Assessment | 4
| and mitigation measures, as applicable.

| Regulated for commercial purpose, under applicable laws. l

DU~
20 Protection of hill slopes and river banks. | Regulated as per laws. ==
21 Discharge of treated effluents in natural | Recycling of treated effiuent shall be encouraged and for

| R
19. " Introduction of exotic species. | Regulated as per laws.
|
T
|

Lt
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| water bodies or 'Ia_i\d area., du-.pmnl of sludg-. or \l\h(l wastes, the existing regulations |
shall be followed. — *

] | Commercial ‘iign boards and hoardings. !gg. chﬁ!uu.d under aEp'.mhl:, Lzm . L
2% Small  seale industries  not wu»mb Non polluting, non- h azardous, small-scale and service
' P““““On \ 1ndu~.try agnCultun. floriculture, horticulture or agro-

ik based industry producing products from indigenous goods |
from the Eco-sensitive 7one. and which do not cause any
adverse impact on environment s shall be per rmitted. :
Regulated as per laws. .

Timber Forest Produce (NTFP).

Air and vehicular pollution

Drastic Change uf.*\ﬁu.ulluu wstcnh
Trenching ground. -

e —— P

‘Regulated as per [a laws . e N
Regulated as per 1 law _____ D
No new trenching 5lmll be “established. However, existing
trenching ground will be operated subject to the condition

% o | that no open burning will beallowed.
| Use of polythene bags by shopkeepers. Regulated as per laws.
\ Sohd Waste management, Reaulated as per laws

> —-_»_____-.————,____..-L'-».____.__._ e !
0. | Eco-tourism activities. Regulated as per laws., 1
Prnmoted Actwlw ! £ ——— )

\(‘ olleetion of - Forest produce or Non-

OngomL agriculture and homcul(mc Permitted as per laws. : i
pncnce~. by local’ commuuities along '
wnh dairies, dairy hrmmﬂ

| Rain water harvesting. % | Shall be actively pomoted.
| Organic farming.

fad
YIS

i Shall be actively promoted.
Adoption of green, technology  for all | Shall be actively promated. ' !
| activities. | E

\Cottagc industries including  village \ Shall be actively promoted. '

i
L

artisans, ete.

(N}
o

| Use of renewable energy sources Bio gas, solar light etc 1o b{._pu@n_Eg_ﬂ___ |

| Agro forestry.

| Skill development.
[ Environmental awareness.

fad

(7
| =1

Ghall be actively promoted.
| Shall be actively promoted.
| Shall be actively promoted.

T T 10

fad
o

5. Monitoring Committee.- The Central Government hereby constituies a Monitoring Committee, for cffectv

e
monitoring of the Eco-sensitive Zone, which shall comprise of the following, namely:- -
%L (1) Divisional Commissioner. Rewa - Chairman
F54 (ii) One representative of Non Governmental Organization
working in the field of environment to be nominated
by the Government of Madhya Pradesh for a term
of three years in each case - Member
(i1i) one expert in the area of ecology and environment '
{0 be nominated by the Government of Madhya Pradesh
for a term of three years in each case - Member
(iv) District Collector, Sidhi - Member
(v) District Collector, Singrauli - - Member
(vi) District Collector, Satna - Member h
(vii) District Collector, Shahdol . - Member
(viii) Superintending Engineer, Public Works
Department, Singrauli = Member

- (ix) Superintending Engineer, Public

Health Engineering, Singrauli Member
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(x) CEO of Dislrict_Panchayal Singrauli

_ Member
(xi) Representative of the Town and

Country Planning Department E - Member
(x11) Representative of Madhya Pradesh |

Pollution Control Board it Member
(xiv) Member of State Bio Diversity Board - Member

(xv) Field Director, Sanjay Tiger Reserve, Sidhi Member-Secretary

Terms of Reference.-

(1) The Monitoring Committee shall monitor the compliance of the provisions of this notification

(2) The tenure of the Committee shall be three years.

(3) The activities that are covered in the Schedule to the notification of the Government of India in the erstwhile
Ministry of Environment and Forest number S.0. 1533 (E), dated the 14™ September. 2006. and are falling
the Eco-sensitive Zone, except for the prohibited activities as specified in the Table under paragraph 4 thereof,
shall be scrutinized by the Monitoring Committee based on the actual site-specific conditions and refemed 1o
the Central Government in the Ministry of Environment, Forest and Climate Change for prior environmental
clearances under the provisions of the said notification.

(4)

The activities that are ‘not covered in the Schedule to the notification of the Government of India 1 the
erstwhile Ministry of Environment and Forest number S.0. 1533 (E). dated the 14° September. 2006 and are
falling in the Eco-sensitive Zone, except for the prohibited activitics as specified in the Table under paragraph
4 thereof, shall be scrutinised by the Monitoring Committee based on the actual site-specific conditions and
referred to the concerned Regulatory Authorities.

(3) The Member-Secretary of the Monitoring Committee or the concermed Collecior(s) or the concerned park
Deputy Conservator of Forest shall be competent to file complaints under section 19 of the Environment
(Protection) Act, 1986 against any person who contravenes the provisions of this notification.

(6) The Monitoring Committee may invite representatives or experts from concerned Departments, representatives
from industry associations or concerned stakeholders to assist in its deliberations depending on the
requirements on issue 1o issue basis.

(7

The Monitoring Committee shall submit the annual action taken report of its activities as on 317 March of

every year by 30" June of that year to the Chief Wildlife Warden of the State as per pro- forma appended at
Annexure III.

(8) The Central Government in the Ministry of Environment, Forest and Climate Change may give

such
directions, as it deems fit, to the Monitoring Committee for effective discharee of its funchions.
6. The Central Government and State Government may specify additional measures, if any, for giving effect to
provisions of this notification, .

7. The provisions of this notification shall be subject to the orders, if any, passed, or (o be passed, by the Hon'ble
Supreme Court of India or the High Court or National Green Tribunal.
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Coordinates of Son Ghariyal Wildlife Sanctuary

Longitude

Latitude

82" 44'47 131"E

24" 36'46.069"N ;.

82" 44'50.876"E

24" 36'7.438"N

81" 14'59.978"E

24" 9'45,640"N

81" 14'59.978"E

24" 9'56.385"N

'll_ Coordinates of Eco Sensitive Zone of Son Ghariyal Wildlife Sanctuary ]
\ “Longitude Latitude
F:1 A1 82° 4451 175°E 24° 37'19.269'N
‘ll B1 82" 4534 613'E 24" 36'2.146'N ]
1 c1 | 817 14'55.232°E 24" 9'13.446'N
i
' D1 % 81" 14'24.569'E 247 9'48.529"N
|
Annexure !l
List of villages with Co-ordinates falling within the Eco-sensitive zone
| S.N. .i Name of Place Late D | Late_M | Late S Long D | Long_M | Long S | Late_ DD | Long_DD
| ! Parsili 24 10] 21.73 81 31| 2694 '| 24.1727| 81.52415
[ 2| Chamaradol 24 g 192 81 31 12 | 24.13867 81.52
R \ Khari 24 0] 1076 81 28 | 8.7 'i 24.16966 | 81.46908
: 4 | Naudhiya 24 11 ’l' 10.76 81 29 57.6 | 24.18632 | 81.49933 |
? 5 | Ghoghi 24 13 | 8.8 81 0] 7.52 1[ 24.2191) \ 81.50209
6 | Sajaha 24 19 358.04 81 32 6.04 [ 2433279 | 81.53501 |
| Khatai 24 31| 3047 82 331 2311 i 2452513 | 82.55642 |
| Gangi 24 31 97 82 29| 5846 | 24.51936 | 8249957 |
| Khaira 24 31| 55.52 82 27 1 32.58 | 24.53209 *: 8245905 |
| Tariha 24 28 | 51.93 81 597 202 | 2448100 | 8198894
" Sarra 24 28 [ 24.021 81 42 | 31.623 | 2447334 | 81.70878 |
' Duara 24 26| 9.768 81 43| 512 2443605 | 8173089 |
| Pawa 24 27| 0.764 81 45| 35107 24.45{)21&
Dharauli Khurd 24| 32| 322 82 26| 472 24,53@%
Lilhara 24 | 31 5945 82 24| 4567 2453318 gﬁﬁﬁ
| Parsauna 24 3] 6 82 | 4779 2457i | 8239661 |
Shikarganj 24 17| 8.207 31 26| 36579 | iw{
[ Thala 24 20 | 32.169 81 2] 4616 Wﬁ_‘{’,
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/ : . 2 3843 | 24.57627 | §2.36401 5
Sl it 24 33| 54549 82 22| 13857 2456515 | 8237052 | ]
N UL Y ) 2 N L)
bl ol M| 0] 36175 82 (17 13074 | 24.51005 | 8218697 |
23 | Atraila 24 0| 3713 82 7| 2553 | 2451031 | 82,2376 1 g
24 | Jokaha 24 30| 54.109 82 71 1204 | 2451503 | 8212025 1 :
25 | Tili M| w0 R 6| 5686 | 244917 | 8210158 | '
26 | Panwar 24 34| 13355 82 0 [ 37466 | 2457038 82.66041 |
27 | Gadhawa 24 3| 3363 82 40| 41.54 | 24.59268 | 82.67821 |
28 | Baghor 24 33 2074 82 I8 | 4056 | 24.55576 | 8231127
29 | Madariya W R s 5] 17| 46,06 | 24.53582 8229613 |
30 | Kubar % | 5047 S| 59| 4452| 2453069 | £19957
31 | Bhitars 78 TS TR Y 8 19| 1051 | 3444198 | K1 81939 |
32 | Dithaura 24 20| 26.36 81 34 24 | 2434066 | 81.57333
33 | Ghughata 24 19 1335 81 31| 2638 2432038 | 81.52399
34 | Chandreh 24 18 L1l 81 30 0 | 24.30031 81,5
| 35 | Durgapur 24 5] 2399 81 27| 26.46 | 24.25666 | 81.45735 ;
36 | Kuan 24 13| 2061 81 21| 33.17 | 2422239 | §1.35921
37 | Majhatolwa 24 3] 4921 81 21 57.7 | 24.23034 | 81.36603
38 | Baghard Dhabaiva 24 16 206.6 81 26 941 | 24.27406 | 81.43595 ‘
39 | Gujred 24 18] 23.52 81 31| 5693 | 2430653 | 8153248 |
40 | Chandaini 24 29 56.85 81 49 2.2 | 2449913 | 8181728
41 | Deoghata 24 26| 2945 81 54 5.05 | 24.44151 81,9014
| 42 | Tariha 24 28| 54.13 81 591 2127 | 244817 | 81.98924
| 43 | Hanumangarh 4 22| 1681 81 38| 30,62 | 2437134 | 81.64184 '1
| 44| Khairi 24 18] 49.81 81 30| 2665 | 2431384 | 81.5074 | |
| 45 | Sajaha 24 19 5958 81 32 522 | 2433322 | 81.53478 I'
. | 46| Akauri 24 23| 1547 81 41 46.2 | 24.38763 | 8169617 | .
§,_ ™47 | Nakjharkhurd % 32| 291 2 3| 5214 2453414 | 8223115 | i
- | 38 | Kekrai 34 3| 3188 %) 40| 142 | 3457552 | 8366706 |
# i 49 | Ghoghara 24 32| 3322 82 39| 1275 ] 2454256 | 82,6534 |
! 50 | Bardi 24 32| 2895 82 22 14.55 | 24.54138 | 82.37071 |
| 51| Lauar Paipkhar 24 31| 4168 82 19| 3305 | 2452824 | 823261 |
I 52 | Lauar Nankar 24 32| 25.18 82 19 5388 | 24.54033 | 8233163
:l 53 | Khuteli 24 31| 2193 82 16| 2845 | 2452276 | 82.27457 |
™54 | Nakjbar kalan 24 30| S8.11 82 12 369 | 2451614 | 8220103
‘ff 55 | Lilwar 24 33 516 82 11| 2429 2455143 | 82.19008
56 | Rampur 24 33 8.7 82 12| 4338 24.55242| 8221205 |
57 | Amadei 24 31| 2444 82 8| 53.57| 2452346 | 82.14821 !
3% | Ramnagar Khurd 24 3l 13.8 82 10 26.43 24.5205 | 82.[?:}2!:{[ i
59 | Baliyar 24 29| 11.16 82 3| 3048 | 2443643 | 82.05847
60 | Ramdih 24 28| 37.69 82 10| 1836 | 2447714 szﬁﬁ?’i
| E——
61 | Khetauhi 24 28| 1632 81 39 4491 | 244712 Lﬂ%ﬁt}:
62 | Chamrauha 24 ST 18 82 g 9.6 | 2451875 | 8213,




24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART [1--SEC. 3(1i)]

SN. Name of Place Late D | Late_M | Late_S | Long_D | Long_M | Long_S | Late_DD | Long DD |

63 | Chhitawalkhurd 24 32| 5874 82 36| 1341 2434965 | 8260373 |

64 | Patpara 24 28 9.03 81 54 15.99 | 24.46918 | 81.90444 |

65 | Salaiya 24 28| 318 81 56| 2279 | 24467551 81.93%6

66 | Tamai 24 36| 5023 82| 39| 5254 24.61395 | 8266459 |

67 | Kajardah 24 33| 1065 82 20 | 3273 | 24.55296 | 8234243 |

68 | Dhobauhi 24 33 0.17 82 17 1§ | 24.55005 | 82.28833 |

69 | Sattiha 24 331 50.66 82 14| 2622 | 24.56407 32.240625I

70 | Sihawal 24 33| 2673 82 13| 46,51 | 24.55743 | 8222959 |

l 71 | Dheku 24 33| 34.09 82 19 5948 | 2455947 | 8233319

‘ 72 | Chikni 24 30| 5161 82 30 | 5749 | 2451434 | 82.51597

73 | Rehada 24 32 6.53 82 34| 5105 | 2453515 | 82.58085 |

74 | Hatwa 2% 30| 1561 81 52| 4024 | 24.50434 | 81.87784 |

75 1 Demha 24 26 | 23.02 81 521 27.72 | 24.43973 | 81.87437

76 1I Rojhauha 24 30 | 59.052 82 1] 42.643 | 245164 | 82.19518 |

77 ﬁ Kukaraon 24 30 [ 44.919 24 30 [ 44919 | 2451248 | 24.51248

78 1 Piprohar 24 26 | 48.77 81 56| 52.88 | 24.44688 | 81.94802 |

‘ 79 | Koldaha 24 24| 53433 81 41| 15.9727] 2441484 | 81.68777 |

1 so[Mohamya 24 27| 31.846 81 55| 5029 [ 24.45885 | 81.93064 ’l

' 81 | Jhagari 24 19 | 19.401 81 32| 21.389 | 24.32206 | 81.53927 |
BZIUmariya 24 29 . 31.02 82 9 43 | 24.49195 | 82.16194 |

'. 83 | Dawa 24 30| SA8I1 82 0] 25257 2450161 | 82.00702

84 | Bahera 24 29 | 42.563 82 1] 32218 | 2449516 '. 82.02562 |

85 | Barigawan 24 25 | 10.955 81 45 | 6.631 ] 2441971 | 31.751841

& 86 | Kurrwah 24 25| 33.46 81 49[ 50.16 | 2442596 | 81.8306 |
87 | Bhelki Khurd 24 25 37.2 81 47| 4222 | 24427 81.79506 |

% 88 | Bholgarh 24 22| 5265 &1 39| 59.32 ] 2438129 || 81.66648 |
kg ! 89 | Titali 24 30| 358 82 4] 53.69 1 24.50094 | 82.08158 |
& J 90 | Thatara 24 35| 2171 82 47 | 34.65 | 24.59103 | 8279296 |
g - ' 91 | Chhiwalhawa 24 35| 3541 82 47| 16951 2459317 | 82_78804}
] 92 | Godgawan 24 37| 3259 82 44\ 33.58[ 24.62572\ 82.74266 |
93 | Kankati 24 19] 1429 81 34 34.1?T| 2432064 | 81.57619 |
94 | Bairihai 24 13] 4727 81 28 31.68! 24_22931 81.47547 1|
; 95 Patehra 24 21| 55.03 81 32 15.09 | 24,365291| 81.53753 |
96 | Sehuda Viran . 24 29 | 5427 82 5] 3232 24.4984) 'l 8209231 |
97 | Duraon Viran 24 29 54.83 82 7 ‘ 555 i 24.49856 1 82.12371 ln
98 | Sarseda 24 33 1149 82 22 54‘455 2455319& 81.38179[
99 | Dadhiya 24 28 | 45.85 82 71 2071 244794 ‘ 82.12242 |

100 | Sariva 24 11 50.6 81 19| 54021 24.19739 | 8133167

101 | Kaithaha 24 11 45.6 81 18] 3482 24.1961 81.30067
102 | Hathwar 24 9] 341 81 29| 27.72 \ 24.15947 | 81.49103 |
103 | Boddiha 24 7] 3633 81 29 17.77 | 24.12676 81.43827 |
104 | Paipkhara 24 12} 3818 81 21 33.64| 24.21061 81359?}
105 | Barhai 24 15 3417 81 28 3.66 | 24.25949 | 81.46768 |
106 | Bajriya 24 37| 9854 82 45 4?.321} 246194 | 8276328 |




S i e L

(o 11-@U8 3(ii) ] S A %
S.N.m? 2::;:1?1' Place Late_; Late_ M | Late_S | Long_D | Long_M [ Long S| ‘i;{g_[m l. ng;b"b--l
33| 58973 82 19 39341 2456638 | 8232759 |
108 | Tarakhiya T 24 33| 18.24 82 77| 2565 | 2455507 | §2.62979 ]
109 | Fulkesh 24 3| 28.72 82 28| 599 | 24.52464 TR 1
110 | Deeghar 24 35| 368 82 B3| 208 | 24.39356 | 8271734 |
| 11| Badgada 24 B[ 5562 8 G| 1495 | 2436545 | RL6949 |
F 112 | Damgadi 24 33| 40.84 82 14| 1562 | 24.56134 32.2375.?11
113 | Khadbada 24 30 965 82 7T 34,68 | 2430268 | 82.05963 |
[ 114 \ Kesauli 24 34| 382 82 16| 5789 24.56773 | 82.28275 1
| 115 KoudarKala \ 24 8| 127 81 56| 47.7 | 24.46869 | 81.94058 |
| 16| Rodarkhud | 24] 28 49 Bl 57| 42.08 | 24.46803 | 81.96169 |
\* 117 | Kathautaha 24 24 |+ 35.73 81 43| 2801 | 24.40993 | 81.70803 |
1 118 \ Bhelaki kala 24 25 | 56.504 81 46| 23811 | 2443236 | 81.77328 |
| 119 Garhara B 16| 2545 81 22| 59818 | 24.27374 | 8138328 |
| 120 | Hariari 24 11| 45316 81 30| 37.057 | 2419592 | 8134363 |
| 121 | Marsarha 24 20 | 40.488 82 3| 17583 | 24.49458 | 82.05488 |
| 122 Rajabar [ e 3a 15889 82 20| 9.808 | 2457108 | 82.33606 |

Annexure I

Proforma of Action Taken Report: - Eco-sensitive Zone Monitoring Committee.-

1. Number and date of meetings.

3 Minutes of the meetings: mention main noteworthy points. Attach minutes of the meeting as separate Annexure.
3. Status of preparation of Zonal Master Plan including Tourism Master Plan

4.

Summary of cases dealt for rectification of error apparent on face of land record (Eco-sensitive Zone wise).
Details may be attached as Annexure.

h

Summary of cases scrutinised for activities covered under the Environment Impact Assessment Notification,
2006.

Details may be attached as separate Annexure.

6. Summary of cases scrutinised for activities not covered under the Environment impact Assessment Notification,
2006,

Derails may be attached as separale Annexure.
Summary of complaints ledged under section 19 of the Environment

(Protection) Act, 1986.

& Any other matter of importancc.

[F.No0.25/62/2015-ESZ-RE]
Dr. T. CHANDINI , Scientist ‘G’

Uploaded by Drte. of Printing at Government of India Press, Ring Road, Mayapuri, New Dethi-1 10064
and Published by the Controller of Publications, Delhi-110054.
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desh 484776, India

Longitude
81.38465117620335°

Altitude 260 meters
Friday, 22.12.2023




""""" "ﬁ
Annexyve - 04

Y

o

T

s W
i
b

: ,.)#
N

%

. Wiy

i PR Qopalpur, Medhya Pradesh, indla
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Photographs taken during joint inspection on date 22.12.2023
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Environmental Compensation for Eeolooi ‘Ei Damac
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Amount of sand illegally mined =475 m’

As

Per the approach suggested by expert commitiee oS i
mentioned in report submitted by CPCB on 30.01.2020 ir pur QF 2u
orders on scale of compensation to be recovered for violation o’: Norms for raining
on polluters pay principal {in order dated 26.02. 202] NGT 360/2015

Approach 2 was found to be more suitable by the Hon't

ble NGT Bench, so as per
above approach.

Z> Ly,

Market value of Mined Material (illegally mined sand in this case)
1. = 475x25
| (D)=Rs. 11875

Since mining done is not very excess in amount hence taking severity as moderats,
Risk level is 2 and Risk Factor = 0.5 hence discount taken () = 7%

Annual value of Forgone Ecological values

=11875%0.50

2 o . (DxRF) =5937.5 |
iﬁ Present value for Forgone Ecological value (7% rate and over Syears)
] (DXRF) _ 5937.5

( Present value (PV) = Y3 evern Er vy

{ _ 59375 89375 . 59375 89875 ., “Zoams

T (140.07)  (1+007)"2 (1+007)"3  (1+007)*2  (1+0.07)%3

=Rs. 24344.922
= Rs. 24345

Net Compensation (NPV) = PV-D

B e

i =

Sl T
i

=Rs, 24345—].]875

R

= Rs. 12 470 00/- (Twelve Thousand- Four Hundred §

e‘t«-‘an'tjy'
Rupees Only)

Shu¥ham Verma
: Contract Enrineer
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